No. 46/16/2018-R&R
Government of India
Ministry of Power
Shram Shakti Bhavan, Rafi Marg,
New Delhi. December 17, 2018

To

The Registrar General,
All High Courts

Subject : Filling up the post of Judicial Member, Appellate Tribunal for
Electricity (APTEL)

The Central Government has established the Appellate Tribunal for Electricity
_(APTEL) under the provisions of the Electricity Act 2003 (36 of 2003) to hear appeals
‘against the orders of the Adjudicating Officer or Appropriate Commission, with its
headquarters in Delhi. As per Section 112 of the Electricity Act, the Tribunal consists of
the Chairperson and three other Members (including one Judicial Member). One post of
Judicial Member, APTEL will become vacant on 2.5.2019. This anticipated vacancy of -
‘the post of Judicial ‘Member, APTEL is proposed to be filled Up.

2. Appointment of Judicial Member of APTEL is to be made in accordance with the
provisions of the Electricity Act 2003 and the Rules made there under. The proposed
appointment of Judicial Member (APTEL) shall be made in accordance with the
Tribunal, Appellate Tribunal and other Authorities (Qualifications, Experience and other
Conditions of Service of Members) Rules 2017 notified vide Notification No. G.S.R.
514(E) on 1.6.2017 (“Tribunal Rules 2017").

3. Hon’ble Supreme Court of India vide its Order of dated 9.2.2018 in WP(C)
279/2017 challenging certain provisions of Tribunal, Appellate Tribunal and other
Authorities (Qualifications, Experience and other Conditions of Service of Members)
Rules 2017, has accepted the suggestion for constituting an interim Search-cum-
Selection Committee (“interim SCSC”) for Selection of Members of the Tribunals. In
pursuance of the said order of the Supreme Court and the opinion of Ld Attorney
General of India dated 20.3.2018, the interim SCSC for selection of Judicial Member of
APTEL has been constituted vide Ministry of Power Notification dated 30.10.2018.

4. In terms of Supreme Court orders dated 9.2.2018 and 20.3.2018 in WP(C)
279/2017, a Judicial Member of the Tribunal is to be appointed based on the
'--.ecommendation of the interim Search- -cum- -Selection Committee shall hold office fcr a

attaing the age of sixty-five years, whichever is earlier. The Member of APTEL shall also

‘be eligible for re- appomtment subject to the maximum ¢ age of 65 years.
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Further, conditions of service attached to the post of Judicial Member, APTEL shall be
as per the relevant provisions of the Electricity Act and the Appellate Tribunal for
Electricity (Salaries, Allowances and other Conditions of Service of Chairperson and
Members) Rules, 2004 and the Appellate Tribunal for Electricity (Salaries, Allowances
and other conditions of service of Chairperson and Members) (Amendment) Rules,
2008 as amended from time to time.

5. Copies of the Tribunal, Appellate Tribunal and other Authorities. (Qualifications,
Experience and other Conditions of Service of Members) Rules 2017, Supreme Court
- Order dated 9.2.2018 and 28.3.2018, Appellate Tribunal for Electricity (Salaries,
Allowances and other Conditions of Service of Chairperson and Members) Rules, 2004
ad the Appellate Tribunal for Electricity (Salaries, Allowances and other conditions of
service of Chalrperson and Members) (Amendment) Rules, 2003 are enclosed
herewith.

6. It is requested that the above anticipated vacancy of Judicial Member (APTEL)
may kindly be placed before all the serving as well as retired judges of H|qh Courts and
thus accordmgly mrculated

z. Request only from those retired or sitting judges of High Courts would be
considered who can serve as Judicial Member (APTEL) for at least two or more years
with effect from 02.05.2019. Request as per the prescribed format (An 1exure) may be
forwarded to Under Secretary (R&R), Ministry of Power, 2" Floor, Room No. 222A,
Shram Shakti Bhawan, New Delhi 110001 and also through email at
debranjan. chattopadhyay@mc in, so as to reach this Ministry on or before <l b January .
2019 (5. 30 pm)... S E

afour?s faithfully,

Encl: as above. (Annexur_e-:attachmentS) _ /é %

(Ghan shyam Prasad)
Chief Engineer

RAJASTHAN HIGH COURT, JoDHPUR' 123710389
o, ESTBI{/3R0R 0. Date :02/01/2019

Copy forwarded . to followmg for information and
necessary action:- -

s Hon’ble Judges sitting at Ra;asthan ngh Court
Jodhpur through their P.S.

2. Registrar (Admn.), RHCB Jaipur with the request: to
circulate it amongst all the Hon'ble Judges sitting at
RHCB, Jaipur through their P.s. '

3. Hon’ble Judges who have retired in January, 2017 and
thereafter.

4. All the District & Sessions Judge with the alrectlon to
circulate it amongst eligible officers in their ]udgeshlpf
including officers posted on deputation. :

5, Computer Cell, RHC, Jodhpu_r to upload it on _wébs’ité
of Rajasthan High Court and E-mail to retirsﬁd Hon'ble :

Judges. : _&
| .2' \, \Ql

Reglstrar (Admn )
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~pplication to the Post of Judicial itiember, Ad@bﬁ late Tribunal for
L.ga,uua,m,m {(APTEL)

i. Name of Post : Judicial Member,
Appellate Tribunal for Eleciricity (APTEL)

2. Date of Vacancy : 02.05.20198
3. Name of Applicant

4. Father's Name

5. Present post held (since...... . )

6. Date of Birth of Applicant (DD!MMIYYYY)

7. Age of Applicant on déte of Vacancy: -.Years.....Months. Days
8. Correspondence Address

9. Phone Number
10. Mobile Number

11. Email ID

12. Educational Qualification(s) [ In reverse chronological order]

’ } Name of Degree , Year of passing Subject!spemahzanon

University/
' equivalent

institution

4’ | —
|
|




. Depan‘menthrganIzatf Designation ! Experience |

| (Date) I| ( Date) I ion/ Institute |

e _g padhe e -_.'!"_ B e ) ——p— E—— ——
{ | | r | i
e b . S S .'
| ;' | | | A e .
I S o — X . SR

Any other relevant facts the Appiicant'may like to share (limited to 500 words):

|
|
i
i
' Note:- copies of certificates and ACRs/APARs should not he enclosed at this stage.
Declaration
| B hereby declare that | do not have any financial or other

interest, which is likely to affect prejudicially my function as Member, Appellate
Tribunal for Erectricity, in the event of my selection.

The information furnished above js correct is to the best of my knowledge and
belief and nothing has been suppreséed, I understand that in the event of my
selection, if it is found at a later stage that any information furnished above is
false or Mmisrepresented, or any information or fact js Suppressed, my selection is

liable to be cancelled.

Place: Signature:

Date: Name:
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MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION
New Delhi, the 1st June, 2017 _
G.5.R. 514(E).—In exercise of the powers conferred by section 184 of the Finance Act, 2017 (7of 201 7). the
Central Government hereby makes the follewing rules, namely: - '

I. Short title, commencement and application—(1) These rules may be called the Tribunal, Appellate Tribunal and
other Authorities (Qualifications, Experience and ather Conditions of Service of Nembers) Rules, 2017,

(2) They shall come into force on the date of their publication in the Official Gazette,

(3) These rules shall apply o the Chainman, Vice-Chairman, Chairperson, Vice- Chairperson, President, Vice- President,
Presiding Officer, Accountant Member, Administrative Member, Judicial hember, Expert Member, Law Member,
Revenue Member, Technical Member, Member of the Tribunal, Appellate Tribunal or, as the case may be, Authority as
specified in column (2) of the Eighth Schedule of the Finance Act, 2017 (7 0£2017).

L Definitions.—In these rules, unless the context otherwise requires, - _
(2} “Act” means an Act specified in column (3) of the Eighth Schedule of the Finance Act, 2007(7 of 2017);

(b) “Accountant Member”, “Adminisirative Member”, “Judicial Member”, "Expent Member”, “Law Member",
"Revenue Member” or “Technica) Member" means the Accouniant Member, Administrative Member, Judicial
Member, Expert Member, Law Member, Revenue Member or Technical Member of the T ribunal, Appellate

- Tribunal or, as the case may be, Autharity appointed under the carresponding provisions of the Act;

{c} “Appellate Tribunal®, “Authority™ or “Tribunal” has the same meaning as assigned to il in the corresponding
provisions of the Act;

{d) "Chairman" or “Chuirperson’ or “President’’ means the Chairman, Chairperson or President of the Tribunal,
Appellate Tribunal or, as the case may be, Authority appointed under the corresponding provisions of the Act:

(e) "Member" means the Accountant Member, Administrative Wlember, Judicial Member, Expert Member, Law
Member, Revenue Member or Technical Member and includes the Chaimman, Vice-Chainman, Chairperson, Vice-
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Chairperson. Prosid ident or, a3 the cuse may be, Viee-

President:

) “Presiding Officer’” means the Presiding Officer of the Secuiity  Appellaie Tribunal appointed vinder secrion 151
of the Securities and Exchange Board of India ACH1992 (15 of 1992y, Presiding Officer of the Debt Recovery
Tribunal appointed under sub-section (1) of section 4 of 1 Recovery of Debes due io Banks and Finanejal
lostitutions Act, 1993 (31 of 1993y and Presiding Officer of the Industrial Tribunal appointed by the Cenral
Government under sub-section (1) of section 74 of the Indusurial Dispues A S8 L1947 (14 of 1947);

iz} “Search-cuin-Sclection Conmmitice” menns the Search-cum-Selection Commigtes referred to in rule 4

() *Viee-Chairman® or “Vige. Chairperson™ or “Vice-President”® wenns the Viee-Chaisman, the Vice-Chairperson
ot Vice-President of the Tribunal, Appellate Tribunal or, ag the case may be, Authoriry;
() words and cxpressions used hersin and nat defined but defined in the Act stall have the same MSAnINgs respectively
assigned o them in the respuctive Acts, )
3. Qualilications for appointment of Member —The qualification {or appoiniment of the Chairman, Chairperson,
President, Vice-Chairman, Viee. Chaimperson, Viee- President, Presiding Ofticer, Accountant Member, Adminisiative
Member, Judicial Member, Ixpern L\-Ic:r.nbsi',._ Law Member, Revenue, Member, Technical Member or Member of the _
Tribunal, Appellate Tribunal or, as the case may be, Anthority shall be such ae specifled in column (3) of the Schedule
annexed to these rules,

4. Method of recruitment.—(1) The Chairian, Chaisperson, President, Vice-Chairman, Vice- Chaimperson, Vice-
President, Presiding Otficer, Accountant Member, Adwinistrative dember, Judicia) Member, Expert Member, Law
Member, Revenue Member, Technical Member or Member of the Tribunal, Appellate Tribunal or, as the case may be,
Authority shall be appointed by the Cenrral Go vermitent on the recommendation of a Search-cum-Selection Corumities
specified  in columg (#) of the suid Schedule in respect  of the Tribunal, Appellate Tribunal or, as the case may be,
sutherity specified in volumn (2) ol the sajd Schedule,

(2) The Secretary to the Government of India in the M inistry or Departnent upder Wwhich the Tribunal, Appellate Tribunal
or, a5 the case may be, Authority s constituted or established shall be the convener of the Search-cuy -Selection
Comumittze,

(3) The Search-cum-Selection Commiree shall determine its procedure for making it reconunendation,

() No appointment of Chairnan, Chairperson, President, Vice-Chaiman, Viee- Chairperson, Viee- Prcs'icicm', Presiding
Officer, Accouatant Member, Administrative Member, Judicial Member, Expert Member, Law Member, Revenue
Member, Technical Member or ember of the Tribunal, Appellate Tribunal or Authorities shall be invalid merely by
reason of any vacancy or absence iy the Search-cum-Selection Committee,

(5) Nothing in this -rule shal] apply to the appointment of Chairmaung, Chairpersan, President, Vice-Chairman, Viee
Chairperson, Vice- President, Presiding Officer, Accountant Membey, Administrative Member, Judicial Member, Expert
Member, Law Member, Revenuc Member, Technical Member or Member of the Tribunal, Appeliate Tribunal or, ag the
case may be, Authority fu nctioning as such immediately before the Commencement of these rales.

5. Medical fitness.—No person shall be appointed as the Chaionan, Chairperson, President, Vice-Chairman, Vice-
Chairperson, Vige- President, Presiding Qificer, Accountant Meinber, Adwinistiative Member, Judicia Member, Expert
Member, Law Member, Revenue Member, Technical Member or NMember of the Tribunal, Appellate Tribunal or
Authority, or a case tiay be unless he is declared medically fit by an authority specified by the Central Government in this
behalf.

6. Resignation by a Member—A Member may, by writing under his hand addressed to the Central Government, resign
his office at any time:

Provided that the Member shall, unless he is permitied by the Central Government to relinquish office sooner, continue
to hold office until the expiry of three months from the date of receipt of such notjce ot uatil a person duly appointed as g
successor enters upou his office or until the expiry of his tenn of office, whichever is the carliest.

7. Removal of Member f rom office.—The Central Government nay, on the recommendation of a Committee constitutad
by it in this behalf, remove from office any Member, who— '

(4} has been adjudged as an insolvent; or

(b} has bean convicted of an offegee which, in the opinion of the Central Government, involves moral turpitude; of
(€] t1as become physically ormentally incapable of acting as such & Member; or

(d) has aequired such finaucial or other interest a 1 likely to af?euprcjudicially his functions as a Member; or

(¢) has so abused his position as to render his continuance in office prejudicial to the public interest:
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Provided that where a Member is proposed to be removed on any ground specifled in clauses (b) w0 (), the Member

shall be informed of the charges against him and given an epportunity of being heard in respeet of thase charges:

Provided further that the Chaupersun ormember of the National Company Appellate Tribunal shall ‘be removed from
oifice in consultation with the Chief Justice of India,
5. Procedure tor inguivy ol mishehavior ov incapacity of the Member.—

any definits charge of misbebavier or

(1} It & written complaint is received by the. Central Government, alleging
incupacily (o perforim the functious of the office in respect of o Chairman, Vice-Chairman, Chairperson, Vice-Chairperson,
President, Vice-President, Presiding Officer, Accountant Member, Adminisirative dember, Judicial Member, Expert
Member, Law Member, Revenue Member, Technical Member or Member, the Ministry or Depactment of the Government
of Tndia under which the Tribunal, Appellaie Tribunal or, as the case may be, Authdrity is constituted or esiablished, shall
make a preliminary serutiny of sueh complaior.

(2) [t on preliminary serutiny, the Ministry ar Depariment of the Govermment of India under which the Tribunal, A ppellate
Tribunal or, as the casemay be, Authority is constituted or established, is of the opinion that there are reasonable grouads
for making an nquiry info the wuth of any misbehavier or incapacity of a Chairman, Viee-Chaimman, Chairperson, Vice-
Chairperson, President, Vice-President, Presiding Officer, Accountanl Member, Administrative Member, Tudicial
Member, Expert Member, Law ivlember, Revenue Member, Technical Member or Wember, it shall make & reference to
the Cowunittee constituted under rule 7 to conduct the inquiry. :

(3) The Committee shall complete the inquiry within such time or such further time as may be specified by the Central
Goveroment. _

{#) 7.siler the conclusion of the inquiry, the Committee shall submit its repart to the Central Government stating therein its
findings and the reusons therefor on cach of the charges separately with such observations on the whole case as it may
think fit,

(5) The Comumnitree shall not be bound by the procedure laid down by the Code of Civil Procedure, 1908 (5 of 1908) but
shall be guided by the.principles of natural justice and shall have power to regulate its own procedure, including the fixing
of date, place and time of its inquiry.

Y. Term of office ol Member—Save as otherwise provided in these rules, the Chairman, Chairperson, President, Vice-
Chainnan, Vice- Chairperson, Vice President, Presiding Officer, Accountant Member, Administrative Member, Judicial
bember, Expert Member, Law Member, Revenue Member, Technical Member or, as the case may be, Member shall hold
office for a term as specified ln column (3) of the said Schedule and shall Lold the office up to such age as specified in
column (6) in the said Schedule from the date on which he enters upan his office and shall be eligible for reappointment,
LU Casual vacancy.—(1) In case of 2 casual vacancy in the office of —

() the Chairman, Chairperson, President, or Presiding Officer of the Security Appellate Tribunal, the Central
Government shall have the power to.appoint the senior most Vice-Chairperson or Vice-Chairman, Viee-President or in his
absence, one of the Accountant Member, Administrative Member, Judicial Member, Expert Member, Law Member,
Revenue Member, Technical Member, or Member of the Tribunal, Appellaic Tribunal or, @s the case may be, Authority to
officiute as Chairperson, Chairman, President or Presiding Officer.

(b) the Chairperson of the Debts Recovery Appellate Tribunal, the Central Goverument shall have power to appoirt the
Chairperson of another Debts Recovery Appellate Tribunal 1o officiate as Chairperson and in case of a casual vacancy in
ihe office of the Presiding Officer of the Debts Recovery Tribunal, the Chairperson of the Debts Recovery Appellate
Tribunal shall have power to appoint the Presiding Officer of another Debts Recovery Appellate Tribunal to officiate as
Presiding Officer.

11. Sulary and allowances—(1) The Chairman, Chairperson ar President of the T ribunal, Appellare Tribunal or, as the
case may be, Authority or the Presiding Officer of the Security Appellate Tribunal shall be paid a salary of Rs. 2,50,000
(fixcd) and other allowances and benefits as are admissible to a Central Government officer holding posts camying the
same pay.,

(2} The Vice-Chaimman, Viece-Chairperson, Vice-President, Accountant Member, Administrative Member, Judicial
Member, Expert Member, Law Member, Revenue Member, Technical Member or, as the case may be, Member shall be
paid a salary of Rs. 2,25,000 and shall be entitled to draw allowances as are admissible 10 o Government of India Officer
holdiig Group 'A' post cartying the same pay,

(3} A Presiding Officer of the Debt Recovery Tribunal er « Presiding Officer of the Industrial Tribunal constituted by the
Central Government shall be paid 4 salary of Rs.1,44,200 - 2,18,200 and shull be entitled 1o draw allowances as are
admissible 1o a Government of India officer holding Group ‘A’ post carrying the same pay.

(4) In casc of a person appoinied as the Chairman, Chairperson, President, Vice-Chainnan, Vice- Chairperson, Vice
President, Presiding Officer, Accountant Member, Administrative Member, Judicial Meraber, Expert Member, Law
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bember or Member, a5 the case Ly be, 08 o receipt of am

Member, Revenne Member, Techni
win by him,

such person shall be reduced by the gross wnount of pension

12, Peusion, Cratuity and Provident Fund—{1) In case of # servi ludue of the Supreme Court, & High Cowst or 2
serving Judieial Member of the Tribunal or & meinber of the Lndiag Legal Service or a member of uy organised Seryice
appointed to the postof the Chairperson, Chairmai, Presiden: orPresiding Officer of the Seeurity Appellate Tribunal s the

ibunal, Appellate Tribunal or. as ihe case may be, Authority shall counr for pension o be dias
i accordance with the rules of the serviee 0 which he belongs and he shal] be govenied by the provisions of the Gepery)
Provident Fuud (Cenrral Seof vices) Rules, 1960 and the Contribuiion Pension System,

4]

service rendered i the |

(2} Lo all other cases, the Aceountant Member, Adminisizative b dember, Indicial Member, Jﬁ-,'xp_eri‘ Member, Law Member,
Revenue Member, Techpical Member or Member shall be governed by the pravisions of the Contrib wory Frovident Fund

tndia) Rules, 1952

<and the Contribution Pension System.

(3} Additional pension and gratuity shall not be admissible for service rendered in the Tribunal, Appellate Tribunal ar, &3
the case may be, Authority,

13 Leave—(1) The Chairman, Chaliperson, Presidens, Viee-Chairman, Vige- Chairperson, Vice President, Accountant
Member, Administrative Member, Judicial Member, Expert Member, Law Member, Revenue Mumber, Technical
Member, Presiding Officer or a Member shall be entitled w0 thirry days of camed Leave for avery year of service.

(2) Cuasual Leave pot exceeding eighe days may be granted o the Chatrman, Chairperson, President, Vice-Chairmag,
Vice-Chairperson, Vice President, Accountant Member, Adminisiative Member, Judicial Member, Experr Member, Law
Member, Revenue Member or Technical Member, Presiding Officer or a Member o s calendar year.

(3) The payment of leave salary during leave shall be governed by rule 40 of the Ceniral Civil Services (Leave) Rules,
1972

() The Chairman, Chairperson, President, Vice-Chainman, Vice-Chairperson, Viee President, Presiding Officer,
foscouniant Member, Adminisirative Member, Judicial Member, Expert Member, Law Member, Revenue Member,
Technical Member or Member shall be eatitled (0 encashment of leave in respect of the eamed Leave standing to hig
credit, subject to the condition that maximum leave encashment, including the amougnt received at the time of retiroment
from previous service shall not in any case exceed the preseribed limir under the Central Civil Service ( Leave) Rules,
1972, '

L4, Leave sanctioning a uthority.—(1) Leavesanctioning autharity,—

(2) for the Vice-Chaimman, Vice-Chairpersor, Vice-President, Iresiding Officer of the Debts Recovery Tribunal and
Industrial Tribunal, Accountant Member, Administeative Member, Judicial Member, Expert Member, Law Member,
Revenue Member, Technical Member or Member shall be Chairman, Chairperson or ug the case may be, President: and

(b) for the Chairman, Chairperson, Presiding Officer of Security Appellate Tribunal or President, shall be the Central
Government, who shall also be sanctioning authority for Accountant Member, Administrative Member, Judicia) Member,
Expert Member or Member in case of absence of Chairman, Cha uperson, Presiding Officer of Security Appellate Tribunal
or President. ;

(2) The Central Government shall be the sanctioning authority for forcign wavel o the Chairman, Chairperson, President,
Vice-Chairman, v tce-Chairperson, Vice-President, Accountant Mermber, Administrative Member, Judicial Mewmber,
Expert Member, Technjca] Member, Presiding Officer ora Member. :

L3, louse rent allowance.—The Chairman, Chairperson, President, Vice-Chairman, Vice- Chaiperson, Vice President,
Presiding Officer, Accountant Member, Administrative Member, Judicial Member, Expert Member, Technical Member or
Member shall be ewtitled 1o bousc rent allowance at the same rare as are admissible o Group ‘A’ Qfficer of (Le
Government of India of a corresponding status,

L. Transport allowance.——The Chuj rman, Chairperson, President, Vice-Chairman, Viee-Chairperson, Vice-President,
Accountant Member, Administrative Member, Judicial Member, Expert Member, Technical Member, Presiding Officer or
Member shall be entitled to the lacility of staff car for journeys for officiy] and private purposes in accordance with he
facilities as are admissible to Group ‘A’ Officer of the Governinent of Tndia ofa corresponding status as per the provisions
of Staff Car Rules.

L7. Declaration of Finaneial and other Interests.—The Chairman, Chairperson, President, Vice-Chairman, Viee.
Chairperson, Vice-Presi dent, Accountant Member, Administrative Member, Judicial Member, Expert Member, Technical
Meruber, Presiding Officer or Member shall, before entering upon his office, declare his assets, and his liubilities and
finangial and other interests.

L§. Other conditions of service—{1) The terms and conditions of service of a Chairman, Chairperson, President, Vice-
Chaiman, Viee- Chairperson, Vice- President, Accountant Member, Administrative Member, Judicial Member, Expert
Member, Technical Member, Presiding Officer or Member with respect to which no express provision has been made in
these rules, shall be such as are admissible to a Group “A’ Officer of the Govemment of India of o corresponding status.
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(2) The Chaivman, Chaimparson, President, Yice-Chairman, Vice- Chalmpersan, Vice- President, Adminisiative ilem

Judieial Member, Bxpert Member, Technical Member, Presiding Officer or Member shall not praciice before the “Iribunal,
Appellate Tribunal ov Authority after retirement from the service of that Tribunal, Appellaic Tribunal or, 25 the cass mav

be, Authorily.

(3) The Chairman, Chairpersen, President, Vice-Chairtman, Vice- Chairpeisor, Vice- President, Accountant Member,
Admusteative Member, Judicial Member, Expert Member, Technical sember, Presiding Officer or Member shall o
undertake any arbitation work while functicning in these cepacities in tie Tribunal, Appellate Tribunal or Authority,

{4) The Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Viee- President, Presiding Officer,
Accountant Member, Administrative Member, Judicial Member, Experi Member, Law Member, Revenue Member,
Technical Member or Member of the Tribunal, Appellaie Tribunal or, as the case may be, Authority shall not, for 4 period
of two years from the dare an which they cease to hoid office. accept auy employment in, or connected with the
ianagement or administration of, any person who has been a party . @ proceeding before the Tribunal, Appellae
Tribunal or, as the case may be, Authority:

Provided that nothing contained in this rule shall apply any cmployment under the Ceniral Government or a State
Government or a local authority or in wny statutory authority orany corporation established by or under any Central, State
ot Provineial Act or a Government compdny as defined in clause (43) of section 2 of the Companicz Act, 2013 (18 of
2013). '

19, Oaths of office and secrecy.~—Lvery person appointed to be the Chairman, Chairperson, President, Vice-Chairman,
Vice- Clirperson, Vice-President, Accountant Member, Adminisirative Member, Judicial Member, Experi Member,
Technical Member, Presiding Officer or Member shall, before entering upon his office, make and subscribe an oath of
offire and secrecy in Forms [ and Il annexed to these rules. '

20. Fower to relax.—Where the Central Government is of the opinicn that it is necessary or expedient so to do, it may, by
order for reasons 1o be recorded in writing relux any of the provisions of these rules sith respect to-any class or category
of persons.

21 Interprecation.——If any queslion arises relating to the interpretation of these rules, the decision of the Central
Governmeni thereon shall be finul,

22, Saving.—Nothing in these rules shall affect reservations, relaxation of age limit and other concessions required (o be
provided for the Scheduled Castes, Scheduled Tribes, Ex-servicemen and other special categories af persons in accordance
with the orders issued by the Central Government from lime to time in this regard.

FORM I
(See rule 19)

Fonn of Qath of Office for Chairman/Vice-Chairrian/ Chairperson/ Vice-Chairperson/ President/Vice-President/ Presiding
Officer/Administrative Member/Tudicial Member/ Ex pert Member/Law Member/Révenue Member/Technical Member,
/vlember of the (Naine of the Tribunal/Appellate Tribuoal/Authority)

L A B, having been appointed ag Chaimman/Vice-Chairman/ Chairperson/ Viee-Chuirperson/ Presideny/Vice-President/
Presiding Officer/ Atcountant Member/ Administvative Member, Judicial Member/ Expert Member / Law Member/

Revenue Member/ Technical Member/ Member of the (Name of the Tri bunal/Appellate Tribunal/Authority

do solemnly affirnydo swear in the name of God (hat | will faithfully and conscientiously discharge my duties as the
Chairman/Vice-Chairman/ Chairperson/ Vice-Chairperson/  President/Vice-President/ Presiding  Officer/  Accountant
Member/ Administrative Member/ Judicial Member/ Expert Member / Law Member/ Revenue Member/ Techaical
Member/ Member (Name of the Tribunal/Appellate Tribnoal/Authority) to the best of my ability, knowledge and
Judgment, without fear or favour, affection or ill-will aud that [ will uphold the Constitution and the laws of land,

FORM 11
(See rule 19)
Farm of Qath of Secrecy  for Chﬁinnam’Vicc-Chui_rmanj Clmir‘pcrsom Vice-Chairperson/ President/Vice-President/

Presiding Officer / Accountant Member/ Administrative Member/ Judieial Member/ Expert Member / Law Member/
Revenye Member/ Technical Member /Member of the (Name of Tribunal/Appeliate Tribunal/Authority

I, A B, having been appointed as the Chajvman/Vice-Chairman/ Chairperson/ Vice-Chairperson/ President/Vice-
President/ Presiding Officer/Member of the(Name of Tribunal/Appellaie Tribunal/Authority), do solemnly affirm/do
swear in the name of God that 1 will nor directly or indirectly communicate or reveal (g Uy PErson’or persons any matter
which shall be brought under my consideration or ¢hall become known 10 me as Chairman/Vice-Chairman/ Chairperson/
Vice-Chairperson/ President/Vice-President/ Presiding Officer / Accountant Member/ Administrative Member, Judicizl
Mcember/ Expert Member / Law Member/ Revenue Member/ Technical Member Member of the said (Name of
Tribunal/Appellate Tribunal/Authority) excepl as may be required for the due discharge of my duties as the
Chairman/Vice-Chairman/ Chairperson/ Vice-Chairperson/ President/Vice-President/ Presiding Officer/Member.
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[ParT [I—SEC. 3(i)]

| Natigual Consumer
| Disputes Redressal
! Commission under the
i(ﬁunsnnmr Protection
I Act, 1986 (68 of 1936)
|
|
|

Lo,

‘industry,

{1 person shall ot be
qualified ior appeinument as
President, unless he, -

(a) is, or has been, or is
qualified t be, o Judge of the
Suprane Court; or

{b) is, or has been, Chief
Justice of a High Court; or

(2) has, for a peviod not less
than three years, held office of
Member or Judicial Member?
or

(d) is a person of ability,
integrity  and sianding, and
having speciual knowledge of,
and professional experience of
not less than twenty-five years
N cconomics, buginess,
commerce,  law,  finance,
accountancy, management,
indusiry, public affairs,
administration  or any other
matier which in the opinion of
the Central Government, is
uselul o the  National
Consumer Disputes Redressal
Comuoission.

(2) A person shall not be
qualified for appointment as
Member unless he is a person
of ability, integrity and
standing, and having special
knowledge of, and
professional experience of not
less than twenty years in
ccononmics, business,
commerce,  law,  finance,
accountancy,  management,
public affairs,
administration or any other
matter which in the opinion of
ithe Central Govermment, is
useful  to  the  National
Consumer Disputes Redressal
Comunission:

Provided that a person shall
not be appointed as o Judicial
Member, unless he, —

(a) 1s, or has been, or is
qualified w© be, a Judge of a
High Court;

(b) has, for at least ten years,
held a Judicial office in the
territory of India.

| Govermment
[ consultation with the Chief

The President shall be
the  Ceniral
afier

(A)
appoinied by

Jusiice of lndia,

(B} Search-cum-Selection
Commitee for the post of
miember, —-

(1) & person who is a Judge of
the Swvoreme Court, 1 be
nominated the  Chief
Justice of lndia -chairparsan;

{ii) Seeretary the

Government af India,

Ministry of Law and Justice

(Department of Legal A ffairs)
- member;

(i) Secretary to the

Government of India,

Ministry of Consumer Affairs
- member;

(iv) wo experts to be

nominaled by the Ceatral

Government - membeérs.

w

| Member-

President - |
Seveniy
vears

Seventy

VERIS |

|

7 Appellate Tribunal for

Electricity under the

Electricity Act, 2003
(36 of 2003).

(1) A person shall not be
qualified for appointment as
Chairperson of the Appellate

Tribunal, ualess he,

(A) Search-cum-Selection

Conunittes for the _pos
Chairperson  and___Judicial

post of |-

Member of the " Appellate”

Chairperson-
Seventy years




i
|

} i) ot

Cqualificd o be, a Judge of

Supreine Court; or

{b) is, or has been, Chief
Justice of' a High Court: or

(c) has, for a periad of not less
than twee years, held office of
Judicial Member, or Technical
mernber; or

() is & person of abiliny,
integrity and  stending, and
having special knowledge of
and professional experience of
not less than twenty-five years

in Leonomics, business,
comunerce,  law,  finance,
accounfancy, management,

industry, public affairs,
administration or any other
tudtter which in the opinion of
the Cemual Government s
useful w Appellate Tribunal.

(%) A person shall not be

;/'/ qualificd for appointment as

Judicial Member, unless, he—

() is, or has been, or is
qualified to be, a Judge
of o High Courtt; or

(b) has, for at least ten
years, held a judicial
office in the terriwory of
India.

(3) A person shall not be
qualified for appointment as
Technical Member yuless he is
@ person of ability, integrity
acl standing baving special
knowledge of, and
profussional experience of, not
less than twenty years in
matters dealing with electicity

generation, transimission,
distribution, regulation,
CConomics, business,

commerce,  law,  finance,
dccountancy,  management,
industry,  public affairs,
administration or in any other
matter which in the opinion of
the Central Government is
useful  to. the  Appellate
Tribunal.

(i) Chiet Jusiice of India or
liis nominee-chairperson;
(i) Seoretary ta the

Govemment  of  Iudia,

(in)  Sccretwy 40 ihe
Government of Thdia o be
nominated by the Ceniral
Government- member:

(v) oo experts, 1w be
nominatzd by the  Ceniral
Govemnmesnt-members,

(B) Seaich-cum-Selection
Comunitiee for the post of the
Techuical Ivember of the
Appellate Tribunal, —

(1) a person o be nominated
by the Central Government-
chalrperson;

(i)  Secrctary  to  the
Govemment of Indig,
Ministry of Power- member;

(i)  Secretary  to  the
Government ‘of India to be
nominated by the Central
Governmeni- member;

(iv) wwo  experts to be
nominated by the Cenural
Governmeni-members.

Member-

| oyears

Armed Foree Tribunal
under  the  Armed

¢ Forces Act, 2007 (55

0£2007)

(1} A person shall got be
qualified for appoiniment as
Chairperson, unless, he, -

(#) s, or has been, or is
qualified o be a Judge of

LSuprcme Court.or,

e B

{(A) The Chairperson of the | Three
Armed Forces Tribunal shall | Years
be appointed by the Central
Government in consultation
with Chief Justice of India.

Chairpeson-
Seventy years

Member-
Sixly-five
years




'J'1E:au.i.‘;aj or Bleg mu:,y (Salaries,
Service of Chairperson and i embers) Rules

Appellate

(2)  They shall come mto force on the date of their publication in the
Official Gazetie.

2. Definitions. — In these rules, unless the context otherwise requires, -

(@) “Act” means the Elecuricity Act, 2003,

{b) ‘J‘Epi‘f’i&t» Tribunal” MEANS the Apoellate {ribunal for .5---fz-‘f,tz‘ici"£}"
established under section | 10 of the Act;

(¢)  “Chairperson” means the Chairperson the Appellate Tribupaj
appointed under section 113 of the Act; '

{d)  “Member” meang & Member of the Appellate Tribunal appointaed
under section 113 of the Act;

(e)  Words and cxpressions used hercin and not defined but defined in
the Act shall have the meanings respectively assigned to them ; in
the Act.

3 Salary, aliowances, payable to the ¢ Chairpersos.— The \.,haljp‘.l $on

mcﬂl be entitled (o a monthly salary and to sych allowances and other benefits,
as are admissible to a Judge of the Supreme Cougt:



5 Other cone § : The other conditions of service
{aairrar '\i i 1- = bt ‘-}‘ A Qs m irt I -[q— = f("r‘-a Is| Py o
gl pPerson s nall Slvd Oy e &;‘ILL}JA Cine Lourt J L,li._[.‘.,__Cu VL CRANons

Gervice) Act, 1958 and the rules made there under.

o Salary and abowaness payable o Membsr~ A Member of the
Appellate Tribunal shall be entitled io a monthly salary, and such allowances

g

and other benefits as are admissible 1o a serving Judge of the High Court of
Delhi: '

Provided that in case a person appointed as the Member is in receipt of
any pension, the pay of such Member shall be reduced by ihe gross amount of

pension drawn by him:

Provided further that the Member shall be entitled to drav allowances on
the original basic pay before such (ixation of pay.

A Contribution to contributory provident fusd.~ The Member shall be
entitied to subscribe to the Contributory Provident Fund which shall be
governed by the Contributory Provident Fund Rules {(India), 1962,

8. Other conditions of service of Member.~ The other conditions of

service of a Member shall be governed by the High Court Judges (Salaries and

- conditions of Service) Act, 1954, and the rules made there under for a Serving
Judge of the High Court of Delhi. '

S, Oath of office and seerecy, — Every person appointed as the Chairperson
or a Member shall, before entering upon his office, make and subscribe an ocath
of office and secrecy, before the Minister in charge of the Ministry of Power in
Form I and Form II respectively annexed to these rules.



aulg w ihe tenms and conditions 3}
i

5 3 et ey oanplar e e
service of the Chairperson et 10 which no sy
] i . T 1. e = e ghiall dhs eadfmas e vothe Asseallase
provision has been rmade in these rulss, shall be referred by the Appeliat
i

Tribunal to the Central Government for its decision. )

FORM-I
(See Rule 9)

Form of Oath of Office for the Chai rperson/Members of the Appellate Tribunal
for Electricity)

b ) _» having  been appointed  as  the
Chairperson/Member (cross out portion not applicable) do solemnly affirm and
do swear in the name of God that I will faithfully and conscientiously discharge
my duties as the Chairperson/Member (cross out portion not applicable), of the
Appellate Tribunal for Electricity, to the best of my ability, knowledge and
judgement, without fear or favour, affection or ill-will and that [ will uphold the
Constitution and the laws of the land.

Dated: (Name of the Chairperson/Member) _
APPELLATE TRIBUNAL FOR ELECTRICITY



DOLECH OF PEFSONS any matier wh L anall De oroug! 1] Consids

1all become knewn to me

i
F
i a6 the Thalmmerene fo BT B Frrmen o e o
235 S LAAS ALNALITGETSOV A v CIoer { oross ou T

; Gl Lo A e lliare il S, ¥ lertmeiss duimmas e
applicable) of the Appeliate Tribunal for Slecmiety exeept as m

i S T Y I iy
tor the due discharpe of mv

Cated (IName of the f-i;“.hairpersenlfviember)
APPELLATE TRIBUNAL FOR ELECTRICITY
FORM-IIL

Declaration against acquisition of any adverse financial or other interest

L. o > having  been  appointed  as the
Chairperson/Member (cross out . portion not applicablej of the Appellate
Tribunal for Electricity, do solemnly affirm and declare that § do not have, nor
shall have in furure any financial or other interest which 1s likely to affect
prejudizially my functioning as the Chairperson/Member (cross our portion
not applicable) of the Appellate Tribunal for Electrioity.

Dated (Name of the Chairperson/Member) .

3

APPELLATE TRIBUNAL FOR ELECTRICITY

[ No. 23/12/2003-R&R (Vol. 1) (p, 18]
AJAY SHANKAR, Jt. Secy.

Printed by the Manager, Govi, af® Tndin Press, Ring Road, Mayapur, Wew Delhi-1 10054
and Published by the Controtler of Tublications, Delhiil 10054,
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Gu2008,

G.S.R.700(E).—1n exercise ofttwpmws mufcund

by clanss (13 afszlb-swtmn (2) of Sectign 176 of the

Electricity Act, 200336 af2003), the Central Govemment

- hereby makes the following rules 1o amend the Appellate |

“Tribme] for Electricity {Salaries, Allowances and’ other
conditians of smqwof Chan;pmon anndmhm) Rnlr:s,

* 2004, namely - . o

L. (1) These mlas .may be calie_d .the Amtiialc
Tribusat for Electricity (Salaries, Allowances -and other
"condidons ‘of service of 'Chaupcxson md Mnmbm)

' {Amcadm.emt) Raules, 2008,

@) -Thﬁyahallmme m.tofomconﬂ:c d.atc Ofthmr

"‘,pubhmnmmmamﬁmﬂcmﬂe.

2. InthsAppﬂIiam "ﬁhlmal furE}ﬁcum{Salmes
.Allowances and other r.:and:tmns of| service tf-Chairpersan
-+ -and Members) Rules, 2004, in Rule 9, the wozds “before- -

thie Mizister in qharve of the K{mrstry of Powcr“ -*fmll be

{FNeqwmmR&m
B MALAYSI'IIHVASDW&DJI@r
Nntc The Prmclpal Rules were published-gide

OmJ.ﬂBd. .- N i

Gamnc ofIncha aam'a the Iarh Apnl, 2004

I%m.tcdby:hc M:m,n:r Gove.- af.Inderma. ng R.aa,d. szapnn,ﬂow.bslh:—ll(}t}ﬂ
A LE and Pubhshed bytho Cantrnllw ufPubhcqhqns, Dclm-nm-“ 2 s
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